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IN THE CENTRAL ADMINISTRATIVYE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A. No.B66/99 Date of order: 4-9-2000
Botueaen:
G.Gangaraju. ‘ «ss.Applicant

A nd

1. The Secretary,
Ministry of Defence,
Govt.of India, Nsw Dealhi,.
2. Chief of Nayal Staff,
Naval Headquarters,
Mministry of Defenca,
OHA PO, New Delhi.

3. The Flag-0fPicer-Commanding=-in-Chief,
Eastern Naval Command,Visakhapatnem.

4, The Gemeral Managsr,

Naval Armament Depot,

Visakhapatnam. «+e.REB3pONdENts

Counsel for the Applicant - Mr.K.Sudhakar Reddy,Advocats

Counsel for the Respondents- Mr.B,Narasimha Sharma,Sr.CGSC

CORAM :

THE HON'BLE MR,JUSTICE D.H.NASIR : YICE-CHAIRMAN
AND .
THE HON'BLE mn.u.K.mﬁg':;q_mA : MEMBER (ADMN.),PRINCIPAL BENCH
- ot

O0RDER
(Per Hon'ble Mr.v.K.Majotra, Member (Admn.))

18 Applicants including the pressnt applicant had
earlier-on filed WP,1689/85 befors the Hon'ble High Court of AP
which was transferred as TA.868/86 to this Tribunal for disposal.
The same was dispossd of vide order dt,2.8,1988 with the direction
that the applicants be ragularissed from the date of recruitmsnt

and they be given benetits admissible to regular amployses.
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL :: HYDERABAD BENCH
AT HYDERABAD

0.A.Ng. 866  of 1999

REPLY STATEMENT FILED ©N BEHI*F
OF THE RESDPONDENTS

B.NARASIMHA SHARMA,
S5r.CGsC.,

Counsel for the Rgspondents.
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Qﬁ@gapplicant and then determime whether the period of absence
l‘)&]\dﬂ» Redh,
» during—the—poeried 2.1.1984 40 23,.2,1984 was authorissed or

unauthorised. Without conducting such an enquiry the finding

of-unzuthorissed absence for the period aforasagid canrot be

-uiétsd upon the applicant and the respondsnts canmot be allowued

to retrace the earliser reqularization of the services of the
applicant w.e.f. 4.4.1981 as per the ratio of the ordsr dt.

2.8.1988 of this Triburml.

8. Having regard to the above discussion and reasons
we rind merit in the 0A and allow the same accordingly setting
aside the order dt.2%.5,1993 uhereby the date of regularization
ya vi'sed QL_
of services of the applicant was aeerutsd Prom 4.1.1981 to
23.2.1984 and direct tne respondents to regulariss the gervices
of thne applicant w.e.P. 4.4.1981 ( the date of initial appointment)
as before., Howsver as regards the perica of absance of the

applicant from 2%1.1984 to 22.2,1984 the department would be

Pree to take appropriate action as per rulss. No costs.

[ .

( V.K.MAJOTRA ) (JUSTICE D.H.NASIR)
Member (Admn.) Vice-Chairman
N
Dated: 4th Septamber, 2000 '
"SA’ (Dictated in open oourt) Q
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IN THE CEZNTR&L AOMINISTRA

1. HDHNI
2. HRAEMN { ADMH ) MEM2R
3.. HBSJE (2u(DL) MEM:=ES
féf/aj;:;{ADmm)
o 7 SPARE

6. ADYCCATEC

7. STAHDING COLUNSEL.
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